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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 56 of 2022. 

 
Sri Juren Mandal 
 

  -vs- 
 

 State of Assam. 
 

Advocate for the Petitioner:- Mr. S. Rahman 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 05.03.2022.        
  This Bail Petition filed for the accused Juren Mandal, u/s- 439 Cr.P.C, in 

connection with Biswanath Chariali P.S Case No. 26/22, u/s- 447/325/307/34 IPC 

is taken up for further hearing as the called for case diary is received. 

 Heard the learned counsel appearing for the accused as well as learned 

Addl. P.P. and carefully perused the materials available in the case diary. 

 The case against the accused Juren Mandal in brief is that on 01-02-2022 

at about 7 P.M when the informant Sri Uma Kanta Soren, was constructing a 

Pandal for marriage ceremony in the residence of Girindra Das at Mohajuli 

Pathar, the accused came there and started abusing him, using obscene words 

and physically assaulted him with an Iron Rod and a Plas on his head intending 

to kill him. In that respect the informant lodged an ejahar on 02-02-2022, giving 

rise to Biswanath Chariali P.S Case No. 26/22, u/s- 447/325/307/34 IPC. 

During investigation, the accused Juren Mandal was arrested and 

forwarded to the court and thus since 18-02-2022, he has been in judicial 

custody, in connection with this case. 

 It is submitted on behalf of the accused that the bail is sought for mainly 

on the ground that the accused Juren Mandal has been suffering from 

Appendicitis since 21-08-2021 and that he was under treatment of Dr. Biplab 

Borah, MS, General and Laparoscopic surgeon, he was advised to admitted either 
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in Ananta Memorial Hospital or B.J. Hospital,Tezpur, as he is in critical position 

and urgently requires laparoscopic or open surgery of appendicitis. 

 In support of the ground some medical documents have been enclosed 

with the petition. 

Now on perusal of the materials available in the case diary, it is found 

that when the informant was constructing a Pandal along with his staff for a 

marriage ceremony, the accused appeared there along with one Babul Das and 

started quarreling with them alleging that the work done was not up to the mark 

and thereafter the accused Juren Mandal, picked up a Plas lying there and 

assaulted in the head of the informant with it causing injury and thereafter Babul 

Das also inflicted a blow on his head with an Iron Rod. The I.O has already 

collected the injury report. As per the injury report, the informant sustained 

laceration over his scalp, left temporal region and left forehead. 

From the statement of the victim recorded u/s- 161 of Cr.P.C, it appears 

that the accused attacked the informant in the heat of the moment. 

It is seen that the investigation is almost over.  

Therefore considering these facts and circumstances of the case, I find it 

a fit case to allow the bail prayer made for the accused. Accordingly, the accused 

Juren Mandal is allowed to go on bail of Rs. 15,000/- with a suitable surety of like 

amount to the satisfaction of the learned Elaka Magistrate. 

   Send back the case diary.   


